1X-I'IR No.040665/19
PS: Moti Nagar
U/s. 379/411 1PC

24.08.2020

Present : Ld. APP for State.
Ld. Counsel alongwith surety.

r MM,
Vide order dt. 22.08.2020, Sh. Kishor Kumar Ld. Duty

" . sehino Of
West District has granted bail to accused Rizwan subject 1O 1urmihm:~ ( lt
personal and surety bonds to tune of Rs.10,000/- each. In comphance ©
said ordcf the said bail bond has been furnished today. Accordingly, the
accused is directed to be released forthwith, if not required in any other
process of law. Release warrant be prepared.

Personal bonds of the accused be sent to the Jail
superintendent concerned for attestation of signature thereupon and the
same be returned after doing the needful to the concerned court.

Accordingly, the application stands disposed of.

The present record be tagged with the application for record.

Copy of this order be given to the Id. Counsel for accused

and copy of the same be also sent to jail superintendent for compliance.

~.

\
(DEEPIKA ’l.‘I‘I‘K\&{‘RAN)
Link MM to Duty MM-11
West/ THC/Delhi
24.08.2020



FIR No. 563720
PS Tilak Nagar
Uls 25/30/54/59 Arms Act.
State Vs. Bhupinder Singh
24.08.2020
Present: Ld. APP for the State.

sh. Pradeep Dabas Ld. counsel for accused with surety in
person.

vide order dt. 24.08.2020, Dr. sungandha Aggarwa\, Ld. Duty
ASJ-04, West District has granted bail to accused Bhupinder Singh subject 10
furnishing of personal and surety bonds 10 tune of Rs.20,000/-. In compliance of
said order the said bail bond has already been furnished and accepted. The
original 1D poof and solvency proof seen and returned. Accordingly, the accused
is directed to be released forthwith if not required in any other process of law.
Release warrant be prepared accordingly.

personal bonds of the accused be sent to the Jail super'rntendent

concerned for attestation of signature thereupon and the same be returned after
doing the needful to the concerned court.
The present record be tagged with the application for record.

Copy of this order be given 10 the 1d. Counsel for accused and

copy of the same pe also sent 1o jail superintendent for compliance.

‘ —
(DEEP\KA THAKRAN)
Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.



é‘lﬁ\RNo.ﬁso/zozo
PS: Punjabi Bagh
State Vs.Dharmender
UJs 392/394/34 IPC

24.08.2020

Present : Ld. APP for State.

Ld. Counsel alongwith surety.

Vide order dt. 21.08.2020, Ms. Neetu Nagar Ld. Duty MM,

West District has granted bail to accused Dharmender subject to furnishing

of personal and surety bonds to tune of Rs.15,000/- each. In compliance of

said order the said bail bond has been furnished today. Accordingly, the

accused is directed to be released forthwith, if not required in any other

process of law. Release warrant be prepared.

Personal bonds of the accused be sent 1O the Jail

superintendent concerned for attestation of signature thereupon and the

same be returned after doing the needful to the concerned court.
Accordingly, the application stands disposed of.
The present record be tagged with the application for record.

Copy of this order be given to the 1d. Counsel for accused

and copy of the same be also sent to jail superintendent for compliance.

T~ —

(DEEPIKA THAKRAN)
Link MM to Duty MM-II
West/ THC/Delhi

24.08.2020



kIR No.481/2020

PS: Punjabi Bagh
State Vs. Dharmender
Uls 379 IPC

24.08.2020

Present : Ld. APP for State.
Ld. Counsel alongwith surety-

Vide order dt. 21.08.2020, Ms. Neetu Nagar Ld. Duty MM,
West District has granted bail to accused Dharmender subject to furnishing
of personal and surety bonds to tune of Rs.15,000/- each. In compliance of
said order the said bail bond has been furnished today. Accordingly, the
accused 18 directed to be released forthwith, if not required in any other
process of law. Release warrant be prepared.

Personal bonds of the accused be sent to the Jail
superintendent concerned for attestation of signature thereupon and the
same be returned after doing the needful to the concerned courtl.

Accordingly, the application stands disposed of.

The present record be tagged with the application for record.

Copy of this order be given 1O the 1d. Counsel for accused

and copy of the same be also sent to jail superintendent for compliance.

-

S

I eSS
(DEEPIKA THAKRAN)
Link MM to Duty MM-11
West/ THC/Delhi

24.08.2020



e

&?\IR No0.509/2020
PSt Punjabi Bagh
State Vs. Dharmender

24.08.2020

Present : Ld. APP for State.

Ld. Counsel alongwith surety.

Vide order dt. 21.08.2020, Ms. Neetu Nagar Ld. Duty MM,
West District has granted bail to accused Dharmender subject to furnishing
of personal and surety pbonds to tune of Rs.15,000/- each. In compliance of
said order the said bail bond has been furnished today- Accordingly, the
accused 18 directed to be released forthwith, if not required in any other
process of law. Release warrant be prepared.

Personal vonds of the accused De sent to the Jail
Superintendent concerned for attestation of signature thereupon and the
same be returned after doing the needful to the concerned court.

Accordingly, the application stands disposed of.

The present record be tagged with the application for record.

Copy of this order be given 10 the 1d. Counsel for accused

and copy of the same be also sent to jail super'mtendent for compliance-

(,\S/\r e
(DEEPIKA THAKRAN)

Link MM to pDuty MM-11
West/ THC/Delhi
24.08.2020



FIR No. 44676/19
PS Patel Nagar

Ulis 3791PC

State Vs. Mohd. Javed

24.08.2020

Present: Ld. APP for the State.
None for applicant.
This is an application s

that accused was admitted to bail subject t0
of Rs. 10,000/- each vide order dated 21.08.2020 however accused has not

been released from the jail. As per the report received there-to from the jail

superintendent it has come that the accus
3/2020, U/s 380/411/34 IPC of PS Anand Parbat. In

ation stands disposed of.

eeking status report wherein it is mentioned

furnishing the pailbonds t0 the tune

ed has been detained in judicial

custody in case FIR no. 5

view of the said report, present applic

— -/‘\ ="

e
(DEEPIKA THAKRAN)
Duty MM- I (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.



f)ISR N0.588/19
L - Punjabi Bagh
/s 25/54/59 Armg Act

24.08.202¢

Present - Ld. APP for State.

Clarifications sought by the Jail superintendent central jail
n0.3 as to the Sections with which accused person has been charged. It has
come in the report of Jail superintendent that in the custody warrant the
FIR number mentioned is 588/2020 u/s 25/54/59 Arms Act PS Punjabi
Bagh, however, in the release warrant the FIR number mentioned as

588/19 u/s 25 Arms Act PS Punjabi Bagh.

On perusal of the bail application also it is transpired that the
FIR mentioned is 588/19 u/s 25/54/59 Arms Act PS Punjabi Bagh. As per

the record year of the FIR is not clear as well as sections with which

accused has been charged.

Accordingly, clarification/report be called from the IO in

this regard for 25.08.2020.
Be put up before the duty MM on 25.08.2020.

___,&"*‘"‘
(DEEPIKA THAKRAN)

Link MM to Duty MM-II
West/ THC/Delhi
24.08.2020
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21.08.2020

Put up op 24.08.2020.
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21.08.2020
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s IO
Present: Ld. APP for the State.
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Put up on 24.08.2020.
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Ld. APP g, State.

Sh. Vikas Kumar Ld, . AC for applicant/accused.

Reply filed.

Arguments heard on the interim bail application. It is stated by

the Id. Counse] for the applicant that without going to the merits of the case he

Wants to press on interim bajl as his case is falling under the guidelines passed,
by Hon’ble High court of Delhi in its High Power Committee.
Applicant/accused Sonu Kumar is released on interim bail for a period of 45
days on furnishing his personal bond/surety bond in the sum of Rs.25,000/-.

Applicant/accused Sonu Kumar shall surrender before the Jail
Authority concerned after expiry of interim bail for the period of 45 days.
Application stands disposed of accordingly.

Surety bond is furnished and accepted. Original documents of
surety seen and returned.

The personal bond of accused be sent to the jail superintendent
concerned for attestation of the signature of the accused thereupon and same
be sent back to the concerned court well within time under the signatures of
the jail superintendent concerned.

Copy of this order be given dasti to 1d. Counsel for the accused.
Copy be also sent to the jail superintendent for compliance. This order be
considered release warrant too for the purpose of release of accused person
and no separate release warrant is required. Accordingly, accused is directed

to be released forthwith if not required in any other process of law.

\
- |
(DEEPIKA THAKRAN)
Link MM to Duty MM-II
West/ THC/Delhi



Laxmi Vs. Rakesh Manik
24.08.2020
Present: Ld. APP for the State.

None.
Put up on 27.08.2020

(DEE ahila court-04)
Duty MM- Il (“‘{“C' o i



Ch. no. DL 209162N804185101
MTC

24.08.2020
Present: Ld. APP for the State.

None.
Put up on 28.08.2020

(DEEPIKE HAKRAN)
Duty MM- 1l (Mahila Court-04)

west Distt. THC, Delhi
24.08.2020.



Vehicle no. DL-1RQ8941
State Vs. Deepak

24.08.2020
Present: Ld. APP for the State.

None.
Put up on 26.08.2020



Present

Ld. APP 101 the Siate
None,

Put up on 27.08.2020

(DEEP‘lK;:TMKRAN)

Duty MM- Il (Mahila Court-04)
west Distt. THC, Delhi
24.08.2020.



FIR No. 10877/20

24.08.2020

Present:

Ld. APP for the State.
None.
Put up on 26.08.2020

DEEPIKA A HAKRAN)
[guty MM- gl (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.



\N

FIR No. 602/20

PS Punjabi Bagh

24.08.2020

Present: Ld. APP for the State.

None.
Put up on 28.08.2020

DEEPIKA[PHAKRAN)
lguty MM- 1l (Mahila Cqurt—04)
West Distt. THC, Delhi
24.08.2020.



PS Kirti Naga;
24.08.2020

Pr )
esent: Ld. APP for the State.

None.

Put up on 28.08.2020

(DEEPIKA/'?IJKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.



PS Moti Nagar
24.08.2020

Present: Ld. APP for the State.
None.
Put up on 27.08.2020

/AKRAN)

DEEPIKATH
[guty MM-/ Il (Mahila Court-04)

West Distt. THC, Delhi
24.08.2020.
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S B
tate vg, Rahul Raj
24-08.2020

Present:
’ Ld. APP for the State.

Sh: P.K. Garg Ld. Counsel for accused.
Himanshu in ::: as:\i/l appli(\fation has been filed on behalf of accused
has been arrested b ° men't‘oned case wherein it is submitted that accused
PR— y th.e p.ohcc.a o.n 04.07.2020 and the offence is bailable one-

ail application is filed.

Reply to this application was sought wherein it is mentioned that
the accused is B.C in the area and he is involved in twenty other cases and an
extermment order has been pased against him and if he is enlarged on bail he

can repeat the same offences again. With this prayer for dismissal of bail
application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and
jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 10,000/- with one surety in the

like amount subject to following conditions:-

1. He will not tamper the evidence or intimidate any of the
witnesses.
2. He shall co-operaté into the investigation and will appear before

|O and Court as and when required and directed.
3. He will furnish his fresh address on record as and when he
changes the same.
4. He will not commit the same offence in future.
Accordingly, the application stands disposed of.
Bailbonds are furnished. Same are attested and accepted for one

week for want of solvency proof of surety. One week time is granted to accused
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(DEEPIK
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proof of surety- accordingly, the accused is directed to
0

the application stands disposed of.
n to the Id. counsel f

intendent for compliance.
M/ Duty MM for

urnishing solvency
ther process of law.

for f
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\

\—
(DEEPIKA THAKRAN)
Duty MM- 1l (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.
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FIR No. 432/20

PS Tilak Nagar

Uls 25/54/59 Arms Act
State Vs. Suraj @ Bhenga

24.08.2020
Present:

Ld. APP for the State.
Sh. Akbar Rashid Ld. Counsel for accused.

Reply to the bail application is filed.
At request of Ld. Counsel for accused put up on 25.08.2020

(DEEPlKMRAN)

Link MM to Duty MM- |l
West Distt. THC, Delhi

24.08.2020.



Lo NIt Nagar

Vehicle No. DL1¢ SG-2286

24.08.2020
Present : Ld. APP for State.

Applicant/ registered owner Aman in person.

Document as to the ownership of Vehicle No. Vehicle No.
DL-10 SG-2286 shown.

Report perused. As per report filed by the 10, state has no
objection in releasing the vehicle.

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manjit
Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it
has been held that :-

“68. Vehicles involved in an offence may be released to the rightful
owner after preparing detailed panchnama; taking photographs of the
vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned

by the complainant, accused as well as by the person to whom the custody

is handed over.

70. The production of the vehicle should not be insisted upon during
the trial. The panchnama and photographs along with the valuation report
should suffice for the purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the
general norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner
and the insurance company for disposal of the vehicle. If there is no

response or the owner declines to take the vehicle or informs that it has

claimed insurance/released its right in the vehicle to the insurance company

and the insurance company fails to take possession of the vehicle, the

,, Vvehicle may be ordered to be sold in auction. N"—“



73. 1f a vehicle is not claimed by the accused, owner, Or the

msurance company or by a third person, it may be ordered to be sold by
auction.”

Considering the facts and circumstances and law laid down by

higher courts, vehicle in question bearing registration number Vehicle No.
DL-10 SG-2286 be released to the authority holder Mr. Vikram Singh DL
No.-DL0420010125925 on furnishing security bond / indemnity bond as

per valuation report of the vehicle. 10 is directed to get the valuation done

and also to get the photographs from all angles prior to releasing the same
to the applicant as per directions of Hon'ble High Court.

Copy of this order be given dasti to applicant.

Copy of the order be sent to the SHO concerned.

Panchnama and photographs (alongwith negative/CD) shall
be filed in the court along with charge sheet.

>
S Yooy 2o

(DEEPIKA THAKRAN)
\" Link MM to Duty MM-I1
N\ 2 . West/ THC/Delhi
N\

24.08.2020
A
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IR No. 60520
pS Tllak Nagar

Uls 18
8,269,27
. 270,3 :
Act 4 IPC, 3 Epidemi
C Act, 33 Ex. Act, 28/112 DP Act and 14 F

S
tate Vs, Enestin Many|
24.08.2020

Present:
nt: Ld. APP for the State.
Sh.
Thi Gaurav Chandhok Ld. Counsel for accused (through VC)-
his bail application has been filed on behalf of accused Enestin

Manyl in .
yl in the above mentioned case FIR wherein it is submitted that accused

has n : :
0 connection with the present offence and he has been falsely implicated

in ; ,
the present case and she is a refugee. Hence present bail application is filed.
Reply to this application was sought.wherein it is mentioned that

the accused had presented herself to be the manager of eating house and

0 a.m. in the night and 8 foreign
house and none of them
accused had

eating house was found operational at 03.0
nationals were also found present in the eating
presented their passport and visa. It is further mentioned that

taken the said property on rent and if s
with this prayer for dismissal of bail ap

he is enlarged on bail she may not

appear before the court. plication has

been made.
Consideration heard. Record is perused.

present matter, accused is already in judicial custody no

In the
custody is required by

ffected from the applicant for which his
ances of the case, likely impact

y time to be taken in

recovery is to be €
ering the facts and circumst

career/future of accused and likel
gation and for taking note of the fact that bail is a rule and

e accused is admitted to bail subject 10 furnishing the
with one surety in the

the police. Consid
caused upon the
completion of investi
jail is an exception, th
personal bond and sure
like amount subject to followin

ty bond in the sum of Rs. 20,000/-

g conditions:-

1 She will not tamper the evidence Of intimidate any of the
witnesses.
2, She shall co-operaté into the investigation and will appear before

d when required and directed.

|10 and Court as an
his fresh address on rec

3. She will furnish ord as and when he

5 \
' \
-

changes the same.



(DEEPIKA THAKRAN)

Duty Mm- Il (Mahilg Court-04)
West Distt. THC, Delhj
24.08.2020.




FIR No.687/5
PS; Rallhola
State Vs, jop
Uls 420/34 pc

24.08.2020
Present ; Ld. APP for State.
In the above mentioned Fir the bail has been granted vide
order dt. 22.08.2020 and the bail bond furnished on 24.08.2020 and the
same has been accepted and as per the bail bond and as well as order dt.
22.08.2020 the correct FIR No.687/2020, however, inadvertently while
preparing the release warrant by Ahlmad has mentioned the FIR No
686/2020 on the release warrant, however, the correct FIR No.687/2020.

Therefore, fresh release warrant be prepared by the
concerned Ahlmad forthwith and the same be got signed from the
undersigned.

Accordingly, the accused be released on bail if not required
in any other process of law.

y
(DEEPIKA THAKRAN)
Link MM to Duty MM-II

West/ THC/Delhi
24.08.2020



FIR No.314/19

PS: Mundka

State Vs. Raju Yadav
U/s 380/457/34 IPC

24.08.2020
Present: Ld. APP for State.

Sh. Vikas Kumar Ld. LAC for applicant/accused.

Reply filed.
ted by

Arguments heard on the interim bail application. It is sta

the 1d. Counsel for the applicant that without going to the merits of the case he
se is falling under the guidelines passezi

ommittee.
od of 45
00/-.

the Jail

wants to press on interim bail as his ca

of Delhi in
d on interim bail for a peri

by Hon’ble High court its High Power C
Applicant/accused Raju Yadav is release

s on furnishing his personal bond/surety bond in the sum of Rs.25,0

day
v shall surrender before

Applicant/accused Raju Yada
bail for the period of 45 days.

oncerned after expiry of interim
s disposed of accordingly.
pond is furnished and accepted.

Authority ¢

Application stand
Original documents of

Surety

surety seen and returned.
of accused be sent to the jail superintendent

of the accused thereupon and same

e under the signatures of

The personal bond

red for attestation of the signature

conce
the concerned court well within tim

be sent back to
the jail superintendent concerned.

Copy of this order be given d
ent to the jail superintendent for complianc
r the purpose of release of accused person

accused is directed

asti to 1d. Counsel for the accused.
e. This order be

Copy be also s

considered release warrant too fo
arate release warrant is required. Accordingly,

and no sep
uired in any other process of law.

to be released forthwith if not req
\
(DEEPIKA THAKRAN)
Link MM to Duty MM-1I
West/ THC/Delhi
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FIR No. 141720

PS Tilak Nagas

Uls 379/356 1PC

State Vs. Tajinder Singh
24.08 2020

Present  Ld. APP for the SIate.
Sh me.mwwwm .
lﬂmtmmwmummmmﬂlww

) -
already been released vide ordet dated 0807.2020. Let & lomer be SO

and furthetr that mwmwmdlcmi:mmmd‘

(DEEPTXA THAKRAN)

Dugy hns- 1 (Wtala Court-04)
west Disz. THC. Dt

24 08 2020



FIR No. 388/20
PS Tilak Nagar
Uls 379/356 IPC

State Vs. Tajinder Singh
24.08.2020

Present: Ld. APP for the State.
Sh. Bhupinder Singh Ld. Counsel for accused/ applicant. s
In the reply filed by 10 it has come that accused persorelnt N
already been released vide order dated 08.07.2020. Let & letter t;fe aSCCUSEd
concerned jail superintendent for seeking clarifications gua release

: i ars, if any.
and further that now in which case FIR accused is behind the b

: ,
(DEEPIKA THAK AN)

Duty MM- i (Mahila Cqurt-04)
West Distt. THC, Delhi
24.08.2020.




i 101120

PE Tilay Natyar

Ul 4191456 IPC

., e 1y

State Ve, Tajinder Singh

74.08,2070

r(reigapite

Precent, Lo, APP for the State,

Sh. Bhupinder Singh Ld, Counsel for accused/ applicant.

In the reply filed by 10 it has come that o

already been released vide order dated 08.07.2020. Let a letter be sent 10
concerned jail superintendent for seeking clarifications qua release of accused
and further that now in which case FIR accused is behind the bars, if any.

y
(DEEPI@’T@?’K%E
Duty MM- 11 (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.
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FIR
/ e No, 387/20
Ti
| ilak Nagar
/s 379/356 IPC
S
tate s, Tajinder Singh
24.08.2020
Present:
ent: Ld. APP for the State.
Sh. Bhupinder Singh Ld. Counsel for accused/ applicant.
) In the reply filed by 10 it has come that accused person has
! .
eady been released vide order dated 08.07.2020. Let a letter be sent to
concerned jail superintendent for seeking clarifications qua release of accused
and further that now in which case FIR accused is behind the bars, if any.

\
(DEEPIKA THAKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.
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FIR No. 605/20

PS Tilak Nagar
Uls 188,2 .
269,270,34 IPC, 3 Epidemic Act, 33 Ex. Act, 28/112 DP Act and 14 F

Act
State Vs. Ezennaka David
24.08.2020
Present: Ld. APP for the State.
Sh. Gaurav Chandhok Ld. Counsel for accused (through VC).
en filed on pehalf of accused
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oned case FIR wherein iti
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changes the same.

4. He will not commit the same offence in future
5. He will fumnish the details of her Present addreg
S

temporary address where she has resided in the last g
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X Monthg i

intending to reside in near future as well as her identi

ly proofs 1q the \:‘
forthwith, &
Application in hand is disposed of. Copy of this Order pe Qiven

dasti to 10 and Ld. Counsel for accused) applicant via email by the Assistant

Ahlmad of the court of L. Duty MM-II.
Ahlmad is directed to send the record to concerned court.

\

(DEEPIKA THAKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.




FIR No. 0556/20

PS Mo Nagar

Uls 380/454/34 IPC

State Vs, Mohd. Israfj|

24.08.2020

Present: Ld. APP for the State.

Sh. Basant Kumar Gupta L. Counsel for accused.

ratil i e a;':\ilse bail anplication has been liile-d.on beh.alf of accused Mohd.

mentioned case FIR wherein it Is submitted that accused has
been falsely implicated in the present case and he is in JC since 13.08.2020. It
is further stateq that accused is in Jc since 13.08.2020 and accused is sole
bread earner of his family and investigation in the present case has already
been Completed. Hence present bail application is filed.

Reply to this application was sought wherein it is mentioned that
the stolen case property has been recovered from the possession of accused
and accused has made disclosure statement about his involvement in five other
cases. With this prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and
jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 15,000/- with one surety in the

like amount subject to following conditions:-

1. He will not tamper the evidence or intimidate any of the
witnesses.
2. He shall co-operate into the investigation and will appear before

IO and Court as and when required and directed.
3. He will furnish his fresh address on record as and when he

changes the same.
4, He will not commit the same offence in future.
Accordingly, the application stands disposed of.

Copy of this order be given to the Id. Counsel for accused
Vf\\_»k¥






State Vg, Challan No.
DL-188040200810084353
DL-18804040200810083
Vehicle No. DL-8CAR9484
Circle MTC

24.08.2020

‘f Present : Ld. APP for State.
‘ Sh. Anil Kumar Id. Counsel for applicant.
Reply not filed.
Let the same be called for 25.08.2020.

Ld. Counsel also submits that the applicant is also not present

alongwith document.
Accordingly, be listed for tomorrow.

Put up on 25.08.2020.
%
(DEEPIKA THAKRAN)

Link MM to Duty MM-I1
West/ THC/Delhi
24.08.2020




FIR N, 164/19
PS Rajoyi Garden
State Vs. Ram

Baby Awasth;
24.08.2020 '
Present: Ld. App for the State,
Sh. U.N. Tripathij | g Counsel for Complainant with COmplainant in
Person.

(DEEPlKAmM

Duty MM- || (Mahila Court-04)
West Distt. THC, Delhj
24.08.2020.
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E FIR No. 0800/20
PS Tilak Nagar
State Vs. Deepak & Ors.

22.08.2020 )
©

Present: Ld. APP for the State.

Both accused are star=d i b i1 30 &
Substitute 10 HC Rarmeshwar til feson. \
jor conducting TIP proceedings. Z

He has moved an apgliciation
Let the same be pul iy terore concerned Duty MM for

24.08.2020.
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|0 and Court as and when required and directed.

FIR No, 302/20
PS Ranijit Nagar

Uls 18p/
5t 188/332/353/269/270/34 IPC and 3 Epidemic Disease Act.
ate Vs. Harmeet Singh

24.08.2020
Present:  Ld. APP for the State.

Sh. S.P.S Yadav Ld. Counsel for accused.

This bail application has been filed on behalf of accused Harmeet
Singh in the above mentioned case FIR wherein it is submitted that accused
has been falsely implicated in the present case and he is in JC since
19.08.2020. It is further stated that accused is having clean antecedents and

never involved in any criminal case. It is further stated that no purpose will be
served by keeping the accused in custody. Hence present bail application is
filed.

Reply to this application was sought wherein it is mentioned that
the accused had misbehaved with Ct. Shyam Singh during his duty hours and
he also gave beatings to Ct. Shyam Singh due to which he got simple injuries
and his shirt was got torn. It is further stated that if he is enlarged on bail he
may threat the complainant and he can repeat the same offence again. With
this prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. The apprehension of the complainant as to the threats can be done
away with by imposing the conditions on the applicant while enlarging him on
bail. Considering the facts and circumstances of the case, likely impact caused
upon the career/future of accused and likely time to be taken in completion of

investigation and for taking note of the fact that bail is a rule and jail is an
exception, the accused is admitted to bail subject to furnishing the personal
bond and surety bond in the sum of Rs. 20,000/- with one surety in the like

amount subject to following conditions:-

1. He will not tamper the evidence or intimidate any of the
witnesses.
2s He shall co-operate into the investigation and will appear before



3, Mo will fumish bl fresh address o
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chiangoes the samo,

A, o will not commit the same offence in future,
Baihonds are fumished and accepted,  Original 1 -
prool ol surety seen and retumed,  Accordingly, the accused s ;il;r‘(j."”\\"m"‘
toleasad Torthwith i not reguired in any other process of law, T
Porsonal honds of the accused be sent to the Jail superintenge
concamed for attestation of signature thereupon and the same be rZuIlr:t(ri“:;‘s:‘,
doing the needful to the concerned court, |
Accordingly, the application stands disposed of.
Copy of this order he given to the Id. Counsel for accused and
copy of the same he also sent to jail superintendent for compliance.
Ahlmad is directed to send the record to concerned court,

-

(DEEPIKA TH/;\KRAN)
Duty MM- I (Mahila Court-04)
West Distt. THC, Delhi
24.,08,2020.
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IR No, SN0

S Mundka

Ui 404 1R[®
wlale Ve, | limansig
240.08,2020

\
Prosont: LA APP for the State.
f~|l. Rajendia IKumar Kasana L, Counsel for nceused,
Himanshu n l:l‘:: cl\)l‘:)l\/«:“:::ltl:l::lll“ml llut” . I)"(_?'I flod on behalf of accusad
aceused has heon falsely impli ‘”""”l - "'“ ot 1 8 !mlmm.m»d -
e —— “"“‘ v plicatad In tho prosent case and he s in JC since
UEU TN o stated that acecusod 1s having clean antecedents and
never involved in any eriminal caso, 1t Is further stated that the accused is sole
broad camor of his family, It s further stated that no purpose will be served by
keoping the aceusod In custody, Fence present bail application I filed,
Roply (o this application was sought wherein it Is mentioned that
the stolen moblle phone was recovered from the possession of accused and if
he Is enlarged on bail he can repeal the same oflence again. With this prayer

for dismissal of hail application has been made.

consideration heard, Record Is perused.

In the present maller, accused Is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
dering the facts and circumstances of the case, likely impact
e of accused and likely time to bhe taken in
the fact that bail is a rule and

the police. Consi
caused upon the career/futur

completion of investigation and for taking note of
s an exception, the accused is admitted to hail subject to furnishing the

jail i
y bond in the sum of Rs. 20,000/~ with one surety in the

personal bond and surel

like amount subject to following conditions:-
ds He will not tamper the evidence of intimid

witnesses.
2. He shall co-operate into the inves

ate any of the

tigation and will appear hefore

|0 and Court as and when required and directed.
3. He will furnish his fresh address on record as and when he

changes the same.
4, He will not commit the same offence in future.

Accordingly, the application stands disposed of.
\
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Copy of this order be sent to the Id. Counsel for accused yig
email.

Ahlmad is directed to send the record to concerned court,

\ S
(DEEPIKA THAKRAN)
Duty MM- II (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.



Vs, Neetw Singh
24.08.2020

Proep
lesenty Ld. APP for the State,

Sh. Praney Abhishek Ld. Counsel for accused.

This bail application has been filed on behalf of accused Neetu
Singh in the above mentioned case FIR wherein it is submitted that accused
has been falsely implicated in the present case and he is in JC since
23.0B.2020. It is further stated that recovery has already been effected and no
purpose will be served by keeping the accused in JC. Hence present bail
application is filed.

Reply to this application was sought wherein it is mentioned that
the alleged recovery has been effected from the possession of accused. With
this prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody no
recovery is to be effected from the applicant for which his custody is required by
the police. Considering the facts and circumstances of the case, likely impact
caused upon the career/future of accused and likely time to be taken in
completion of investigation and for taking note of the fact that bail is a rule and
jail is an exception, the accused is admitted to bail subject to furnishing the
personal bond and surety bond in the sum of Rs. 15,000/- with one surety in the

like amount subject to following conditions:-

1. She will not tamper the evidence or intimidate any of the
witnesses.
2. She shall co-operate into the investigation and will appear before

10 and Court as and when required and directed.
3. Shee will furnish his fresh address on record as and when she

changes the same.
4, She will not commit the same offence in future.
Bailbonds are furnished and accepted. Original ID and solvency
proof of surety seen and returned. Accordingly, the accused is directed to be

released forthwith if not required in any other process of Iaw.)%
\
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FIR N0.020732/2020

PS: Motj Nagar

State Vs, Unknown

Vehicle No, DL-6SAW-3873

24.08.2020

This is an application for release of vehicle i.e. Vehicle No.
DL-6 SAW-3873 moved by registered owner.
Present ; Ld. APP for State,

Applicant/ registered owner in person.

Document as to the ownership of Vehicle No. Vehicle No.
DL-6 SAW-3873 shown.

Report perused. Ag per report filed by the IO, state has no

objection in releasing the vehicle.

T~
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Accordingly, the application stands disposed of.
The present recorg be tagged with the application for record.

Copy of this order be given to the Id. Counsel for accused and
Copy of the same be also sent to jail superintendent for compliance.

\
(DEEPIKA THAKRAN))

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.




o OGO (or accused with surety in person.
’ l'.‘l,()H,i’()?().

Sh. Abhinav Pandey Ld, Duty MM,
| ail o Accused Praveen Subject to furnishing of
ang .’«l”("l\!

Widen DONdS (0 1N of R$.20,000/- each, In compliance of said

(\ ,‘«,' ¢ ( o ) .
y NAEDAI hop hag already been lurnished and sent for the verification
YRRty ang |

Solvency
BOVeNlieg, The o

\\\\‘\‘ t \‘s

AR

Prool, Bail hon verification report is received and same
ginal 1D Pool and Solvency proof seen and returned.
wceused s directed to be released forthwith if not required in
tprocess of law, Release warrant be prepared accordingly.

Personal bonds of the accused be sent to the Jail superintendent

cancermed for altestation of signature thereupon and the same be returned after
aoing the needfuyl to the concerned court,

-\cmninml\'. the ¢
ANV Othe

The present record be tagged with the application for record.
Copy of this order be given to the Id. Counsel for accused and
copy of the same be also sent to jail superintendent for compliance.

\»\
N o

(DEEPIKA THAKRAN)

Duty MM- Il (Mahila Court-04)
West Distt. THC, Delhj
24.08.2020.
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FIR No. 306/20 S i
Bl s ot S TRE-0
PS Ranjeet Nagar ""3“0225}"-_% sistrag honia Court-od
e fiezt Distict
U/s 392/411/34 IPC A AT -2, ain G
Room o, 232, and Flaor
State Vs. Praveen Y o =y, feell
Tis Hazarl Courts, Delhi

24.08.2020
Present: Ld. APP for the State.
Sh. Anil Kumar Ld. Counsel for accused with surety in person.
Vide order dt. 23.08.2020, Sh. Abhinav Pandey Ld. Duty MM,
o accused Praveen subject to furnishing of

West District has granted bail t
each. In compliance of said

personal and surety bonds to tune of Rs.20,000/-
order the said bail bond has already been furnished and sent for the verification

of surety and solvency proof. Bail bond verification report is received and same

is verified. The original 1D poof and solvency proof seen an
s directed to be released forthwith if not required in

elease warrant be prepared accordingly.

d returned.

Accordingly, the accused i

any other process of law. R

personal bonds of the accused be sent to the Jail superintendent

concerned for attestation of signature thereupon and the same be returned after

doing the needful to the concerned court.
The present record be tagged with the application for record.
r be given to the |d. Counsel for accused and

o

2

; /{;}« *+x\Copy of this orde
i = ] V\’;‘,"\'\‘ 5 e . "
,{r’:;i_‘::{.éqpy;'f the\séF‘ne be also sent to jail superintendent for compliance.
HE s _
R0 s " — §d

; (DEEPIKA THAKRAN)
Duty MM- |l (Mahila Court-04)
West Distt. THC, Delhi
24.08.2020.




